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1970 

(Act No. 17 of 1940)l 

[Received the assent of the President af Indiit on the l.jt11 July, 1938, 
and n a s  published in W. H. P. Fxtra,, dated the 25th July, 1970: p, 599 -61 1.1 

Amended, repealed or otherwise affected by,- 

( i )  A. 0. 1973, published in R. H. P. Extra., dated the 20th January, 
1973, P. 91 -1 12. 

( i i )  H. P. Ordinance No. 5 of 1374, pukliqhed in R. 13. P. Extra., 
dated rlie 7 ~ h  June, 1974, p. 951-952 (replaced by H.  P. Act 
No. 20 of 19441. 

( i i i )  H. P. Act No. 20 of 1974?, published in R.H.P. Extra., 
dated the 

r o -stc/blish ~ ~ i t !  I ncorporcitc a Ulzivcrsr t y  i 11 Hirnnchcrl Protlesh. 

BE it enacted by the Legislalive Assembly of Hirnachal Pradeqh in the 
Twenty-first Year of tlze Republic of India as follows:- 

1. Short title and commeracement.--(1) This Act may be called the 
Hirnachal Pradesh Urliversity Act, 1970. 

(2) It shall come into force on such date3 as the Slate Government may, 
by notifmition in the 'Rajpatra, Himachal Praciesh', appoint. 

2. Definitions.-In this Act, unlzss the context requires otherwise,- 

(1) "Academic Council" mrmenns the Academic Council of the Uni- 
versity; 

(2) '6Agricultural Csmp1ex"means the Agricultural Complex consti- 
tuted under section 24 of this Act; 

(3) "Autonomous College" means the College department, or unit, 
as the case may be, declared as an Autonomous Oollegz by 
the University in accordance with the provisions of section 31 ; 

(4) '6C!ollege" means an institution maintained or admitted to its 
privileges by the University; 

(5) "Court" ~lneans the Court of the University; 
_ _ _  I--lil -- -- _ 

IFor Statement of Oblects dr~d Reasons, see R.H.P. Extra. ,dated the 3rd June, 1970, 
p. 426. 

Tor Stateluent of Objects and Reasons,& R.R.P. Extra., dated the 14th August, 
1974, p. 1195. 

3~lne Act enforced w,e.f. 22nd July, 1970,.--vide Not. No. 4-2169-Sectt. F;du.-I, 
dated the 2Znd July, 1970, repro, at the end of this Act. , 



(6) "Executive Council" nlean3 tllc Execut~ve (~ouac t i  ol'tlle UIII- 
versity ; 

(7) "Faculty" means a Faculty coiisisting of an allied group of suh- 
jec~s conseitured by the Executive Council: 

(8) "Hall" or "Hostel" means a unit of residence for students of the 
University, provided, maintained or recognised by it ; 

(9) "Management" means the Managing Committee or the Manag- 
ing Board by whatever narnc i t  may be called managir~g a 
privately-run college aff iiiated to the University ; 

(18) '6Prescribed" means prescribed by the Statutes, Ordinances or 
Regulations made under this Act ; 

(1 1) "'Principal" means the head of a College, by whatever designation 
he may be described and includes, when there is no Principal, 
the person for the time being duly appointed to act as Principal, 
and in the absence of the Principal or the acting Principal, n 
Vice-Principal appointed as such; 

(12) "Registered Graduates" mean graduates registered nnder the 
provisions of the Statutes; 

(14) "Statutes", "Ordinances" and "Regulations" mean respectively 
the Statutes, Ordinances and Regulations of the University made 
under this Act and for the time being in force; 

(15) "Teachers" means teachers of the University who have been 
appointed or recognised by the Academic Council as Professors, 
Readers and Lecturers and shall include Professors, Readers 
and Lecturers and Officers appointed to man research and ex- 
tension education ; 

(16) c6UUversity" means the Himachal Pradesh IJaiversity consti- 
tuted under sub-section (1) of section 3. 

3. Establishment and incorporation of the University.-(1) There shall 
be constituted in the 2[State7 of Himachal Pradesh a University by the name 
of "Iiimachal Pradesh University". 

'The d r b i t i u n  of "State Gav6rnnaent"ooritted by A.0 .  1973. 

2Silbs. for the words ''Union Territory" by A.O. 1973. 



(2) The first Chancellor, the first Via-Clinrlcellor of the University 
and the first members of the Cotiri, ti12 Ex ,c~ l t~ve  Corrncil, the Acadamic 
Council and the Board of Management. :m:i al! ptrsons may I~ereaftrr. 
become such officers or menibers so lo:-ig 3% the! coatint:e TO hol:l .;l.luEa office 
or membership are hereby constituted a body corporate i,; thc n:irnc. o r  "Hirna- 
chal Pradesh University", with head ytraricrs 21 Simla, 

(3) The University shall il;vt pcrpctu::! ~ ~ ~ \ ' : t s s i i ~ l l  nlld 2 c o n r m ~ ~ t i  seal 
and shall sue or be sued by the >:+id nnme, 

4. University open to all classes, esstes and creeds.-The University 
shall be open to all persons of cither sex nnci of wl~atever race, creed, caste or  
class and it shall not be lawful for tlie Univc~slty t k x  adopt or inlpose on any 
person any test whatsoever of rel;gio~is bel id  om. pri)fesslon in orclzr to entitle 
him to be admitted thereto, as a teacher or student, or to hold any office therein, 
or to graduate thereat, or to enjoy o r  exercise anjl privilege tilereof, except in 
respect of any particular beneFdction accept~d bl ihc University, where such 
test is made a condition thcreof by any tes!"~~inerlt,:ry or d h e r  instrument 
creating such b2nefactioa : 

Provided that nothing in i l l i s  section sl:nli he ciccnt,r-d to prevent religious 
instruc~ion being given in the manner preccrilsr-d in ilio Ordinances to those 
who have consented to receive it. 

5. Objects.-The objects of thc BJniversity shall be lo disseminate and 
advance knowledge, ivisdorn and underq,taadiag by tecching and research and 
by the example and influence dS its c.o;;ri)::tie !ife zrld I ~ v ~ f ; - ~ r d ~  this end the 
university shall- 

( i )  advance learning acd kno~3,ledge by tenc'nilzg nnd sewarch and 
by extension pl.ogramrillzs so as to enable a ~ . ' L L L c ~ z ~ I ~  t o  obt~ixi 
advantages of ZJnivc~ sity er'bucatiua : 

( i i )  provide the right lii~id of lzad "rsl:ip in a11 slks of life; 

(iii) promote iil the studerits and ic.achel,s an abvnrencss 2nd under- 
standing ofthe social neAs c,f tl:e co~rntr)' ant1 prrparz them for 
fulfilling such needs ; 

( i v )  take appropriate r;leasurcs f,)r j>ro~l~<rtitlg i11te1.ili~ci1din~1.v 
studies in the University; 

(v) foster the composite culture of India ar.d esfnblisli such depart- 
ments or institlrtic~ns 29 n x j  $P required for the study and 
development of the 1angr.a: r s ,  ai 1s a d  ( t i l t ~ ~ ~ r  llldi8; 



(vi) make such provision for integrated courses in Humanities, Sciences 
and Technology in the educational programmes of the Uni- 
versity ; 

(v i i )  make provision for the education of the rural people of Himachal 
Z2radesh in different branches of study, particularly agriculture, 
horticulture, raral industry and business, and other allied sub- 
jects. 

tj* Powers.--The University shall have the following powers, namely :- 

(1) to provide for instruction including the method of correspon- 
dence courses in such  branch:^ of learning as the University may, 
from time to  time, determine, and t o  make provision for research 
and for the advancement and dissemination of knowledge and for 
extension education. 

(2) to organise and to undertake extra-mural teaching and extension 
services ; 

(3) to admit ro the privileges of the University colleges situated within 
the area conzprising Himachal Pradesh and to withdraw any 
such privilege and to prescribe conditions therefor ; 

(4) to hcld cxan~inations and grant diplomas and certificates to, and 
confer degrees and other academic distinctions on, persons and 
to withdraw any such diplomas, certificates, degrees or other 
academic distinctions for good and sufficient cause ; 

( 5 )  to confer honorary degrees or other academic distinctions; 

( 6 )  to create scch teaching, administrative and other posts as the 
University may deem necessary, from time to time, and to make 
appointments thereto ; 

(7) to institute arid award Fellowships, Scholarships, Studentships, 
Exhibitions and Prizes. 

(8) to establish end maintain Colleges, Halls and Hostels, to recognise, 
guide, srtpervise and control Halls and Ilostels not maintained 
by the U~~iversity and other accommodation for the residence of 
the stiiclents, and to withdraw any such recognition; 

(9) to regulate and enforce discipline among students and employees 
of the University and to take such disciplinary measures as may 
be deen~ed necessary; 

(10) to make arrangements for promoting health and general welfare 
of the students and the employees of the University and of the 
colleges; 



( I I) to determine and provide for examinations for admission into 
the University ; 

(12) to recognise for any parpose, either in whole or in part, ally 
institution or members or students tl~crcof on such terms and 
conditions as may, from time to time, be prescribed and to with- 
draw such recognition; 

(1 3) to co-operate with any other University, authority or association 
or any public or private body havii~g in view the proinotion of 

purposes and objects similar to those of the University for such 
purposes as inay froin time to time, be prescribed; 

(14) to enter into any agreetnent for the incorporation in the Univer- 
sity of any institution and for taking over its rights, properties 
and liabilities and for any other purpose not repugnant to this 
Act; 

(15) to demand and receive payment of such fees and oiher charges 
as may be prescribed from time to time; 

(16) to receive donations and grants and to acquire, hold, manage and 
dispose of any property, movable or immovable, including 
trust or  endowed property within or outside Hiinachal Pradesh, 
for the purposes and objects of tile University, and to invest 
funds in such manner as the Univershy thinks fit; 

(17) to make provision for rescarch and advisory services a i d  for 
that purpose to enter into such arrangements with other insti- 
tutions or bodies as the University may deem necessary; 

(18). to provide for the printing, reproduction and publication of 
research and other work, including t xf-books, which may be 
issued by the University ; 

(19) to borrow, with the approval of the State Government, on the 
security of the University property, nioney for the purposes of 
the University; 

(20) to acord recognition to institutions and cxaainations for admis- 
sion into the University ; 

(21) to do all such things as may be necessary, incidental or conducive 
to the attainment of all or any of the cbjects sf  the Uizi~/ersity. 

7. Jurisdiction of the University.-(I) Save as othe? wise provided 
by or under this Act, the powers conferred oil the University shall be exercis- 
able in the area constituting Hinlachal Pradesh, 



( 2 )  Notwi th~ia~i i i ing  a11jth~llg rnntriined in any other law for the time 
Eelilg In force, no cd1icatioli6;I institution sitr~eted within the territorial limits 
of the Univclatty slla~l be ndn.ittzd to any pri~i~lege of ally othe; University, 
incorporalchi by lnw in h d r a ,  ;; .id nny sach privilege graiiled by any such other 
IJniversli] to ZriiY s x h  e d ~ ~ a t i ~ i l a ~ t !  insiitaiion prior to the co~nlnencement of 
this Act, h a i l  uL~lcss o i k e n ~ : ~ ~  6 ::dted bq the Seatc. Goveriilnent bc deemed 
to be nlthdrav n on tlic cs;am:~~-ri.cnl;~l of tills Act, and any such institution 
4llall bc dccrncd to be admitted i )  t71z f9111-~1lcges of the M1:~achal Pradesh Univer- 
s1ty. 

. . 
(3 )  Where any :nstrlutioc t>r body cstabiishec! oatside Himacl~~tl Pra- 

desh sceks rccogi~ition I?:)m t::e q?i:ive~sity, then the powcrs and jurisdiction of 
the University shdl extcrid "Lo sack instjtutioil or body subject to the laws in 
force ill the Slate within \r."riic:i, azd hbc rules a;ld regulations of the University 
within whose jurisdiction, thc sitid ii7stit:lti~n 3r body is situated. 

8. Transfer of assets 2nd Ilabilisies aud of employees of certain institutions 
to the University.-On the c u r n ~ ~ ~ e ~ ~ c e ~ i i e i ~ l  of this Act, the assets and liabilities 
of the Panjab U~ivzrsity Regio:zsl C z x r e  h r  Post-Graduate Studies, Simla and 
the Panjab Uciversity Evening GoiIegc, Siinla shall stand transferred to and 
shall vest in thc iJiziiier~iiy, iii a ~ c o r ~ i a n c c  with the ternls and conditions mutually 
agreed to between the Unive:-sit!) acd :?.K Panjab University, Chandigarh. All 
officers and other eiilployees cE r h e  instif uiions holding office as such imme- 
diately before the con.ilnciIcc!i?i3i.It oi' this Act shall, on sucli comn~encement, 
become the ofi'iccrs and otl~cl- e!;rployecs of thc University: 

( 1 )  such of!'jcu:, ai!d i ~ i ~ ~ . ' r o \ ; ~ t : s  . a of' the above-mentioned institutions 
sl;all be ziio;s,eci to c::.ci-cir:: a i i  option whether or not they wish 
iileir scl.viccs t.2 5 2  r s k z ? ~  over by the University; 

(2) the cxic:i;-; rights :l;iii :.~:c~,;iee conditioias of such emplo)?ees who 
opt for sci.-v.ice in f-i\l: Uc>.:crsity shall be protected; 

(3) any sc~v~c j :  li:)ldr,i.d bi  any s~?t:l~ officer or other employee before 
silcli t i d i i  i :r or171, '.P , t ( 3  thc U~liversity shall be deemed to 
bt, i ~ i  1 id I L : i C l ~ i  c i l  i ;  a ( n~?rclion ~71 th  the administration of 
t1ic T _ 1 1 1 1 ~ 1  , -.i:r, a ) , ?  iilc ( r ~ ~ i c l ~ t ~ o n  t h a t  their Isale, pension and 
p ro \~ t l i l ~ t  1 1  al-d g:atrl l j  s c r t ~ i l u t : t  n 111 ~csp r r t  of the 
aci\:ce rL>i;c'c, I-L t l  tl,c n1 I (  rl c Falljab Unl\cl sity, Chandirarh, 
shall I-c 1 .4~lii-~rr:c.tl tc I t c  Ui~ir  crsity by the Panjab University, 
Chandipi h : 

P ~ ~ \ i i l c . l  fiirtl~ci. thn i? tl:c c>~c; l(  of ,illy dispute ur difficulty in the matter 
of jniplcmcntafion o f  i ! ~  1%:: - ,c3iain. I f i',;s scriion the matter shall be referred to 
the ('aniral Gnvst n n - r , ? ~  A h.vc.  G,', 1\:!111 %hall be final, 



9. Visitation.-(1) The Chancellor shall have the right to  cause a n  
inspection to be made by such person or persons as he may direct, of the Uni- 
versity or any institution maintained by thc University, or of a College, including 
the buildings, laboratories, record and cquiplnent thereof and also of the exami- 
nations, teaching and other work co:lducted or done by it, or to cause an inquiry 
to be made in a like manner in respect of any matter connected with the ad- 
ministration and finances of the University, or the institution maintained by it. 

(2) The Chancellor shall in every case, give notice of his intention to 
cause an inspection or an inquiry to be made , to the University in the case of 
the University or an institut~on maintaiaed by it, or the Management in the 
case of a College, and the Universii.y or the Management of the College, as 
the case may be, shall be entitled to appoiiit 2 representative, who shall have 
the right to be present and bc heard at such inspection or  inquiry. 

(3) In case of inspection or inquiry relating to the University or  an 
institution maintained by it, the Chancellor may communicate to the Vice- 
Chancellor the result of such inspection or inquiry together with his views 
thereon and advice regarding the action to be taken, and the Vice-Chancellor 
shall place the same before the Executive Council. 

(4) In case of inspection or iny~,iry relating to a college or institution, 
the Chancellor may communicate to the Mai~agement of such College or 
illstitution the result of such inspection or inquiry together with his views thereon 
and advice regarding the action to be taken. 

(5) The Vice-Chancellor or the h4anagcinent. as the case may be, shall 
communicate to the Chancellor the action, if any, taken or proposed to be 
taken upon the result of such inspection or inquiry. 

(6) Where the Executive Council or the Management of the College 
or institution, as the case may be, does not fake action to the satisfaction of 
the Chancellor, the Chancellor ma)l. e3er considering any explanation furnished 
or represeiltation made by the Executive Council or the Management of the 
College or institution, as the case may Ire, icsue such direction as he may deem 
fit and the University or the Management of the College or institution shall 
comply with such directions. 

10. Officers of the Unnivessity.-The following shall be the officers of the 
University :- 

( i )  the Chancellor ; 

(ii) the Vice-Chance2lnr ; 

(iii) the Dean of Agricultural Con~plcx , 

(iv) the Deans of Faculties ; 

( v )  the Registrar ; 

(vi) the Finance Officer ; a ~ i d  

(vii) such other persoi~s the service of the University as  may be 
declared by the Statutes to be the officers of the University. 



11. The Chancellor.-(I) The l[Governor] of Himachal Pradesh shall 
be the Chancellor of the University. 

(2) The Chancellor shall, by virtue of his office, be the Head of the 
University, and the President of the Court and shall when present, preside 
over the meetings of Court and at any convocation of thc University. 

(3) The Chancellor shall have such powers as may be conferred on 
him by or under this Act. 

12. The Vice-Chancellor.-There shall be a Vice-Chancellor appointed in 
the manner prescribed by the Statutes who shall be the principal executive and 
academic officer of the University and shall be ex officio Chairman of the 
Executive Council, the Academic Council, the Finance Committee and the 
Board of Management and shall in the absence of the Chancellor 
preside at any convocation of the University for conferring degrees and also a t  
any meeting of the Court. 

13. Dean of Agricultural Complex.-There shall be a Dean of the 
Agricultural Complex who shall be appointed in such manner and who shall 
exercise such powers and perform such duties as may be prescribed by the 
Statutes. 

14. Dean of Faculty.--There shall be a Dean for each Faculty who shall 
be appointed in such manner and exercise such powers and perform such 
duties as may be prescribed by the Statutes. 

15. Registrar.-There shall be a Registrar who shall be the Secretary 
of the Court, the Executive Council and the Academic Council and who shall 
be appointed in such manner and exercise such powers and perform such 
duties as may be prescribed by the Statutes. 

16. Finance Officer.-There shall be a Finance Officer who shall be 
the Secretary of the Finance Committee and who shall be appointed in such 
manner and exercise such powers and perform such duties, as may be prescribed 
by the Statutes. 

17. Powers and duties of other Officers.--The appointment, conditions 
of service and powers, functions and duties of officers of the University other 
than the Chancellor shall be such as may be prescribed by the Statutes and the 
Ordinances. 

18. Authorities of the University.-The following shall be the authorities 
of the University :- 

(I) the Court ; 

(2) the Executive Council; 

(3) the Academic Council ; 

(4) the Board of Management ; 
,-. 

(5) the Faculties ; 

1. Subs. for the words "Lieutenant Governor" by A.O. 1973. 



(6) the Finance Committee; and 

(7) such other Boards and Committees as may be declared by the 
Statutes to be the authorities of the University. 

19. The Court.-There shall be a Court and its constitution and the 
term of the office of its members shall be, as prescribed by the Statutes. 

20. Powers and functions of the Court.-Subject to the provisions of 
this Act, the Court shall have the following powers and functions, namely :- 

(1) to review from time to time the broad policies and programmes of 
the University and to suggest measures for the improvement 
and development of such policies and programmes ; 

(2) to consider and pass resolutions on the annual report and the annual 
accounts together with the audit report of the University ; 
and 

(3)  to exercise all the powers of the University not otherwise provided 
for by this Act or the Statutes. 

21. Executive Council.-(1) The Executive Council shall be the executive 
body of the University and its constitution and the term of office of its mem- 
bers other than ex officio members shall be prescribed by the Statutes. 

(2) It shall be in charge of the -general management and administration 
(including the revenue and property) of the University. 

(3) Subject to the provisions contained in section 26, the Executive 
Council may delegate such of its powers and functions in respect of the Agri- 
cultural Complex to the Board of Management as it may deem fit. 

22. Academic Council.-(1) The Academic Council shall be the acade- 
mic body of the University. 

(2) The constitution of the Academic Council and the term of office of 
its members shall be as laid down in the Statutes. 

(3) The Academic Council shall, subject to the provisions of this Act, 
the Statutes and the Ordinances, have the control and general regulation, and 
be responsible for the maintenance of standards and methods of instructions, 
evaluation, education, examination, and research in the University, prescribed 
courses of study and shall exercise such other powers and perform such other 
duties as may be conferred or imposed upon it by the Statutes. 

(4) The Academic Council shall have the right to  advsie the Executive 
Council on all acdaemic matters. 

23. Faculties.-- (I) The University shall constitute such Faculties and 
tach Faculty shaIl have such departments of study, as may be prescribed. 

(2) The constitution and powers of Faculties shall be, as prescribed by 
the Statutes. 



24. Agricultural Complex.--There shall be an Agricultural Complex 
and it shall consist of- 

(a) the Himachal Pradesh Agricultural College, Solan ; 

(b) the Agricultural College at Palampur pertaining to the 
Punjab Agricultural University, Ludhiana ; 

(c) the Research Stations, Extension Centres, Extension Education 
Units and any other property of the Punjab Agricultural Uni- 
versity, Ludhiana, located in Himachal Pradesh ; 

(d )  the Research Stations and Extension Education Units which 
may be transferred , from time to time, by the State Government 
to the University ; and 

(e) any other college or institution that may be declared hereafter 
by the Statutes as part of the Agricultural Complex. 

25. Board of Management.--There shall be a Board of Management for 
the Agricultural Complex and its constitution and term of its members other 
than ex officio members shall be prescribzd by the Statutes. 

26. Powers of the Board of Management.--The Board of Management 
shall exercise such powers and functions as may be prescribed by the Statutes. 

27. Agricultural Education, Agricultural Research and Extension Edu- 
cation Programme.-The Board of Managenlent shall be responsible for pro- 
grammes of agricultural education, agricnltural research and extension edu- 
cation in Himachal Pradesh, shall carry out its functions in this behalf, and have 
functional and financial autonomy, as may be prescribed by the Statutes to 
enable the Agricultural Complex to develop on thc integrated pattern of research, 
education and extension. 

28. Finance Committee.-There shn'il he a Finance Committe and its 
constitution, the term of office of its members other than ex off icio members 
and its powers and functions shall be as laid down in the Statutes. 

29. Accounts.-(1) The accounts of the University shall once at least 
in every year and at intervals of not more than fifteen months, be audited by 
the Colnptroller and Auditor General of India, or any person authorised by 
him in this behalf. 

(2) The accounts, when auditt,d shall be publishedin the 'Rajpatra, 
Himachal Pradesh' and a copy of thx accounts together with the audit report 
shall be submitted by the Registrar to the Chancellor. 



30. Correspondence Courses.-The Executive Council may, on the 
recommendation of the Academic Council, provide for instruction to be im- 
parted through correspondence courses for various examinations in subjects and 
courses, 8s l i d  don n in the G! djnance s a r d  cdmit students to these examina- 
tions a rd  m a r d  degrecs, diplomas, ct r t i f icr t t  s ~ r d  cirh'r distiricljons in ac- 
cordance with the provisions Iaid do~vn in the Statutes and Ordinances. 

31. Antonornous Colleges.-(1) The University may grant, in the manner 
prescribed in rhe Statutes, lo a college, department or unit, which satisfied the 
conditions laid down in the Statutes in this behalf, the privilege of varying for 
the students receiving instrt~criorts in such college, department or unit, the courses 
of study prescribed by the University and holding examination in the course so 
varied and such college, department or unit shall be declared in the manner 
prescribed in the Statutes to be an Autonomous college. 

(2) The ex~ent to M hich rho courses may be varied and the manner of 
holding examinations collducted by such college or department as the case may 
he shall bc determined in each cace by the University. 

32. Conditions for affiliation.-The conditions of affiiiation of a co!lege 
sl~all be as may be prescribed. 

33. Examinations and admissions.-Students shall be eligible for admis- 
sion to the various courses of study instituted by the University and shall be 

, admitted to examinations for various degrees, diplomas, certificates and other 
distinctions as prescribed. 

34. Selection Committee.-(1) There shall be Selection Committees for 
the appointment of teachers and other employees of the University. 

(2) The constitution, powers and functions of the Selection Committees 
and the procedures to be followed in making appointments shall be such as 
may be prescribed by the Statutes. 

35. Conditions of service-(1) Subject to the provisions of this Act, the 
Statutes and Ordinances evety salaried officer or teacher shall be appointed 
under a written contract which shall be lodged with the University and a copy 
thereof shall be furnished to the person concerned. 

(2) Any dispute arising out of a contract between the University and any 
of its officers or teachers shall, a t  the request of the officer or teacher concerned 
or at  the instance of the University , be referred to a Tribunal of Arbitration 
consisting of one member appointed by the Executive Council, one member 
nominated by the officer or teacher concerned and an umpire appointed by the 
Ghancellar, and the decisions of the Tribunal shall be final. 



36. Pension, insurallce and provident fund.-41) The Univerqity shall 
constitute, for the benefit of its officers, teachers, clerical staff and other 
employees, in such manner and subject to such conditions as may be pres- 
cribed by the Statutes, such pension, insurance and provident fund, as it may 
deem fi t .  

(2) Where any such pension, insurance or provident fund has been so 
constituted or where any such pension, insurance or provident fund has been 
constituted by a College under rules which have been approvcd by the State 
Government, the State Government may declare that the provisions of the 
Provident Fund Act, 1925 (1 9 of 1925) shall apply to such fund as if it were a 
Government Provident Fund. 

37, Annual report. (I) The annual report of the University shall 11% 
prepared under the direction of the Execuiive Council and shall be submitted 
to the Court on or before such date as may be prescribed by the Statutes and 
shrill be considered by the Court at its annual meeting. 

(2) The Court may contmunicate its comments thereon ro the Executive 
Counal. 

38, Statutes.-Subject to the provisions of the Act, the Statutes may 
provide for all or any of the foltowing matters, namely :- 

(a) the constitution, powers and duties of the Court, the Executive 
Council, the Academic Council, the Board of Management and 
other authorities of the University ancl sudl other bodies as may 
be deemed necessary to constitute from time to time; 

(b) the election and continuance in office of the members of the said 
bodies, including the continuance in office of the first members, 
and the filling of vacancies of members, and all other matters 
relative to those bodies for which it may be necessary or desirable 
to provide ; 

(cj  the appointment, powers and duties of the officers of the University; 

( d )  the constitution of a pension or provident fund and the establish- 
ment of an insurance scheme for the benefit of the officers, 
teachers and other employees of the University ; 

( e )  the conferment of honorary degree sand other distinctions; 

(f) the withdrawal of Degrees, Diplomas, Certificates and sther 
academic distinctions ; 

(g) the esrabliskiment and abolition sf Faculties Departments, Halls, 
Hosrels, Colleges and Institutions ; 



(12) the conditions under which colleges and other institutions may be 
admitted to  the privileges of the University and the withdratval 
of such privileges; 

( i )  the institution of Fellowships, Scholarships, Studentship, Exhibitions, 
Medals and Prizes; and 

( i )  all other matters which by this Act are to be or may be pro\~c$ed for 
by the Statutes. 

39. Statutes how to be made.-(I) The first Statutes shall be mads by 
the State Government and a copy thereof shall be laid before the Hirnachal 
Pradesh Legislative Assembly. 

(2) The Executive Council may, from time to tiine, makc new or 
additional Statutes or may amend or repeal the Statutes in the manncr hereinafter 
provided in this section : 

Provided that the Executive Council shall not make any St ltute or ally 
amendment of a Statute affecting the status, powers or constitution of' any 
existing authority of the University, until such authority has been given an 
opportunity of expressing an opinion on the proposal, and ally opinion so 
expressed shall be in writing and shall be considered by the Executive Council. 

(3) Every Statute or addition to the Statutes or any amendment or 
repeal of the Statutes shall require the approval of the ChancelIor who inay 
assent thereto or withhold assent or remit to the Executive Council for 
re-consideration. 

(4) A new Statute or a Statute anlending or repealing an existing Statute 
shall have no validity unless it has been assented to by the Chancellor. 

40. Ordinances. ( I )  Subject to the provisions ofthib Act and the 
Statutes, the Ordinances may provide for all or any of the following matters, 
namely :- 

(a) the admission of students, the courses of study and the fees therefor, 
the qualifications, pertaining to degrees, diplomas, certificates 
and other academic distinctions, the conditions for the grant o E 
Fellowships, Scholarships, awards and the like ; 

(b) the conduct of examinations, including the term of office and 
appointment of examiners, and the conditions of residence cf 
sbuderlts and their general discipl~ne ; 

( P )  the management of colleges and institutions inaitltai~ietl by the 
University : 

(4) the giving of religious instruction ; 
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(e) the enloluments and the terms and conditions of service of the 
teachers of the University ; 

(f) the supervision and inspection of colleges and other institutions, 
admitted to the privileges of the University ; 

(g) any other matter which by this Act or the Statutes is to be or  may 
be provided for by the Ordinances. 

(2) The first Ordinances shall be made by the State Government and the 
Ordinances so made may be amended, repealed or added to at any time 
by the Executive Council in the manner prescribed by the Statutes. 

41. Regulations.-(1) An authority of the University rnay make Kegu- 
lations consistent with this Act, the Statutes and the Ordinances for- 

(u)  laying down the procedure to be followed at its meetings and the 
number of members required to form quorum ; 

(b) providing for all matters which by this Act, the Statutes, or the 
Ordinances are to  be provided for by the Regulations ; and 

(c) providing for any other matter solely concerning such authority 
and not provided for by this Act, the Statutes and the Ordinances. 

(2) The Regulations made by any authority of the University shall 
provide for the giving of notice to its members of the dates of meetings and the 
business to be transacted thereat and for the keeping of record of the proceedings 
of such meetings. 

(3) The Executive Council may direct any authority of the University, 
other than the Court , to cancel or amend, in such form as may be specified 
in the direction, any Regulation made by such authority and such authority 
shall cancel or amend the Regulation accordingly : 

Provided that an authority of the University if dissatisfied with any such 
direction may appeal to the Chancellor who, after obtaining the views of the 
Executive Council, may pass such orders as he thinks fit. 

42. Casual Vacancies.-All casual vacancies ainong the members (other 
than ex-officio members) of any authority or other body of the University shall be 
filled, as soon as conveniently may be, by the person or body who appointed or 
elected the member whose place has become vacant, and the person appointed 
or elected to a casual vacancy shall be a Inember of such authority or body 
for the residue of the term for which the person \\hose place he fllls could {lave 
been a member. 

43. Proceedings of the University authorities and bodies not i~lvalidaked 
by vacancies.-No act or proceedings of any authority or other body of tlie 
University shall be invalidated merely by the reason of the existence of a 
vacancy or vacancies among its members. 



44. Removal frolh Membership and withdrawal sf degrees, diplomas, 

etc. --The Char~cellor may, on the recommendation of not less allall two-thirds 
of the members of the Executive Council, remove any person from the mem- 
bership of any authority or body of the University who has becn convicted of an 
offence which, in the opinion of thc Execlalike Council, involves moral turpitude 
or who is guilty of scandalous co~lduct or has behaved in a manner unbecoming 
of a member of such authority or body, and may on any of the aforesaid 
grounds withdraw from any person, any degree, diploma or certificate conferred 
or granted by the University : 

Provided that before taking any action-under this section, the member or 
the person concerned shall be afforded reasonable opportunity of making a 
representation against the proposed action. 

45. Disputes.--If any question arises whether any pers~ln has been duly 
appointed or elected as, or is entitled to he, a rnellabcr of any authority or other 
body of the University, the matter shall be referred to the Chancellor whose 
decislon thereon shall be final. 

l[46. Txansitioi~al powers,-Notw~thsta~zdi~~g anything contained in t l ~ s  
Act, the f ~ r s t  meli~bers of the Court, the Executive Counc~l. the Acatlexr~ac 
Council, and the Board of Management shall be normated by the 
Clzanccllor and they shall hold office ror a period not exceeding three years 
a& may be prov~ded in each case in the Statutes to be framed under section 381. 

47. Transitory provision.--3otw1tlistanding anything contailled in this Act 
ur in the Statutes or Ordinances, any student of a college who immediately before 
the conimencenient of this Act was study~rlg for a degree, diploma or certificate 
of the Panjab Un~versity, Chandigarh and the Pailjab Agricultulal University, 
Ludhiana, shall bc permitted by the ICdil~aacbal Pradesh Univcrsitj to completc 
his course for the degree, diplonla or cert~ficate and the Hilnachal Pradesh Uni- 
versity or the College. as the case may be, shall provide for thc instructiol? of 
such student in accordance with the pruspectu3 of sludts.i of the Panjab 
University , Chandigarh or tbc Panjab Agricultural Un~versity, L~idhiana, as 
the Lase  nay be, and he rhall be admatted to the euminatlvn coticernrd of the 
Himaclial Pradesh University. 

48. Removal of difficulties,--lf any cl~ffirulty drises In giving effect to 
the p~ovislons of this Act, i h ~ .  State Government may, Lsy clrdcr publlsned In 
the . Kajpatra, ld~machal PrdJe\he, 111akc s n ~ h  provlslons. ncit tnco~~sistent wltll 
the provlsloi3s of th15 Act d~ appwr to it to bc ncLes5ary for the purpose of 
removlng tlzc difficulty : 

Provided that no such ordcr slzall be nlade aftcr tlie explry of two years 
from the commencement of this Act. 

1- -_- _I----- ----- 
I .  Subs. for theoriginal section, by LI.P.Act, No. 17  of 1970, sec. 2.  
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THE HTMACHAL PRADESH TRACTOR CULTIVATION WCQVERY 
OF CHARGES) RULES, 1973 

Amendment of rdw 

Shimla-1 71 002, the 24th August, 1977 

NO. (5) 1177.-In exercise of the powers vested in him under sec- 
tion 8 of the Himachal Pradesh Tractor Cultivation (Recovery of Charges) 
Act, 1972, the Governor, Himachal Pradesb, is pleased to make the following 
amendents in the Himachal Pradesh Tractor Cultivation (Recovery of 
Charges) RuIes, 1973, published in the Rajpatra, Bima~hal Pradesh, dated 
the 16th February, 1974:- 

- ,  

1. Short title and commencement.--(i) These ruler may be =fled the 
Himachal Pradesh Tractor Cultivatton (Recovery of Charges) (Second 
Amendment) Rules, 1977. 

(ii) These shall come into force at once. 

2. Su~€itntion of rule 2.-For the existing rule. 2 of the Himacha 
Pradesh Tractor Cultivation (Recovery of Charges) Rules, 1973, the folio- 
-wing rule shall be substituted, namely :- - .  - 

"2. In these rules unless there is anything repugnant in the subject or 
context, 'Appropriate Head', means head '105-Agriculture-other 
receipts-hire charges of @actors' or any other head of amunt  

. . . rn 

as may be notified by the Government." . . 
(R.H.P., dated 10-9-1977, p. 1457) 

- TEE I2MACHA.L PRADESH I N V X R S I T Y  (AMENDMENT) 
Am, 1979 

ARRANGEMENT OF SECTIONS 
Seciiorls : - . . .  . 

I .  Short title and commencement. 
2. Substitution of section 29. 

.THE mMAc?-iAL P W F S H  I N i V E w I T Y  (AMNDMEIVT) 
ACT, 1979 

(Am No. 13 OF 197911 

(kceived the assent of the Governor, Himachal Pradesh on the 16th June, 
- 1979 and was published in R. H. P. Extra,, dated the 19th June, 1979, 

p. 1937). . . .  . . .. - .  . . . .  . .  , . .  , ,  . . . . .  
. . .  . - .  . -  . . 

, . 
An Act @her to amend f l ~ e  Hirnachal Pradesh Universily Ad,  I970 (Act No. 

4 .- 
17 of 1970). 

Be it enacted by -the Legislative Assembly of Himachal Pradesh in the - . - - - - - .-.-- - -- .--. 
,, . 1. For 8tate.ment of objects a ~ d  Reasons, sce R. H. P., Extra, dt. 24-3-1979, p, 1900. 



Thirtieth ycar of the Republic of India as follows:- 
1. Shod title and commencement.-(I) This Act may be calIed the 

Himachal Pradesh University (Amendment) Act, 1979. 
(2) It sbaU come into force at once. 

2. Substitution of section 29.-For tbs existing section 29 of t h e  Himachal , 
Radesh University Act, 1970 (17 of 1970), the folIowing section 29 shall - 
be substituted, namely:- 

"29. (1) Thc accounts of the University shall at least once in every 
year and at  inte~vals of not more than fineen months be 
audited by an agency specifically authorised in this behalf by 
the State Government, from time to time, in the public interest. 

(2) The accounts, when audited, shaIi be printed and copies thcrc- 
of togcther with audit report shall be submitted by thc Finance 
Officer to thc Executive Couad which shalI forward them to 
the State Governrncot with such comments as may be deernsd 
necessary and the State Government shaU casue a copy of the 
audited accounts together with irs comments to be laid before 
the State Legislature." 

THE HIMACHAL P W E S H  URBAN ESTATFS {DEVELOPMENT 
AND REGULATION) (AMXNDMEW Am,  1977 . . .  

ARRANGEMENT OF SECTIONS 
Sections : 

1. Short title, extent and commencement. 
2. Amendment of section 8. 

THE HIMACHAL PRADESH URBAN ESTATES (DEVELOPMENT 
AND REGULATION) (AMF,NDMENT) ACT, 1977 . (Am No. 7 OF 1978)' 

(Received the assknt of the Governor, Himachal Pradesh on the 15th 
' February, 1978 and was published in R.H.P. Extra., dated the 25th 
Feburary, 1978, p. 163). 

- All Act to mend ihe Himnchul PradesI~ Urban f i t &  ( D ~ Y P I D ~ & ~ ~  and 
Regulation) Act, 1969 (Act -No. 26 of 1969). 

BE it enacted by the Legislative Assembly of Himachal Pradesh in 
the Ttvnety-cighth Year of the Republic of India as folIows:- 

1. Short titIe,extent aad commencement.+l) This Act may be called the 
Himachal Pradcsh Urban Estates (Development and Regulation) (Amend- 
ment) Act, 1977. 

(2) Xt shall extend to the whole of the State of HimachaI Pcakih. 
(3) It sbaIl be deemed to have come into force on the 25th day of 

. January, 1971. 

2. Amendment of section 8 . 4 1  sub-section (1) of section 8 of the Hima- 
chal Ptadesh Urban Estates (Development and Regulation) Act, 1969 (26 of 
1969), for the words and figures "he Punjab Municipal Act, 1911 (3 of 
191 1)" the words and figures, "the HimachaI Pradesb Municipal Act, 1968 
(I3  of I968)", shall bc substituted. 
.--- - -- -- ------- 

1. For Statement of Objects and Reasons, see R. & P. Exfra,, dt. 31-12-1977, p. 1216. 
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H.P. COD6 (FOURTB SUP-) 

APPOINTMENTS A,ND DELEGATIONS 
N oTIFICATION 

Shimla-2, the 3rd ' February, 1982 

No. 8-7i80-Shram.-In exercise of the powers conferred by sub-stction 
(1) ofsection I9of the Himachal Pridesh Shopsand CommercialEstablishments 
Act, 1969 (Act No. I0 of 1970) the Governor, Kimachal Pndesh, is pleased 
to appoint the Joint Uibour Commissioner, Himachal Pradesh, to be the Ins- 
pector for the purposes of the said Act within the area of Himachal Pradesh : 

with immediate effect. 
[K.H.P. dated 4-9-198& P. 7291. 

* 

THE HIMACHAL PRADBH U W R S I T Y  (AMENDMENT) ACT, 1982 

(Act No. 6 of 1982)l . . 

(Received the assept of the ~overhor, Himachal Pradesh on the 8th July, 1982 
and was published in R.H.P. Extra ,, h i e d  the 9th M y ,  1982, Page 642) 

An Aci further lo amerrd trre Himachal Prude* University Act, 1970 (Art No, 
17 of 1970). . 

ARRANGEMENT OF SECTIONS 

1. Short title and &mencement. 
2. Amendment of section 15. 4 ,  

i 

3. Amendment of section 20. ! 

BE it enacted by the hlislative Assembly of the IXirnachal Pradesh in the 
Thirty-third Year of the Republic of India, as folio ws :- 

I. Short-title and commeacement-41) This Act m y  b c d c d  the Hima~bal 
Pradesh Umvmsity (hendment)  Act, 1982. 

(2) It shall come into f ~ r c e  at once. 

2. Amendment of section 15.4n section 15 ofthi Hima~hal Pradesh 

S University Act, 1970 (17 of 1970) heninafter ~ U e d  the principal Act) for tho word 
"Secmtary", the word "Member- ecrehry'' shall be sttbstituted. 

3. - Amendment of section ' 20.-Xn clause (23 df section' 20 of the principa1 
Act, the W O ~ S  "and the annual amunts tagetbr with the audit report" shall 1 

be omitted. 

. - 
.I. For Statement of Objects and Reasons see R.H.P. Extra., dated 30-6-1982, 
P. 596. 

I .  - -  - 

I 



The above powers sholI bc exercised in respect of the Planning 
permissions for permissible uses as envisaged tn the Interl~n Develop- 
m e n t  Plan. 

, - 
LR.IJ.P., dated 1 1-8-1984, P. 9891 

Shimla-1, the 18th August, 1984 

No, Him-TP-128/84-67694869.-!n supersession of this office 
order No. Him-TP 128/83-6749-6949, d a ~ e d  21-11-1983 and In eXerclSe 
of the powers vested In the undersigned vide sub-section (21 of section 
77 of the Himachal Pradesh Town and Country Planning Act, 1977 
[Act No. 12 of 1977), 1 hereby delegate t h e  powers as exerdseable 
under scctions 28, 29, 30. and 31 of the Himachal Pradesh Town and 
Cuuncry Planning Act, 1977 in  respect of Shimla Planning .Area to the 
Town and Country Planner, Town and Country Planning Organisation, 
Himachat Pradesh, Shimla-17 100 1. 

The above powers will be exercised in respect of the Planning 
per misslon lor permissible uses as envisaged in  the h e r i m  Development 
Plan. 

R.H.P., dated 1-9-1984, p. 10981. 

THE HIMACHAL PRADESH U N I V E R S ~ T Y  (AMENDMENT) ACT,. 1983 
' 

(Act No. 2 o f  1984)' 

ARWGEMEMI'-OF SECTIONS 

S e c ~ o n s  : 

1. Short title and commenccmcnt. 

2. Inserrion of new sectlon 9-A. 

3. Substitution ol section I2 ar~d insertion of sectiaris 12-A, 12-B, 
and 12-C. 

4. Amendment o l  section 19. 

5. Substitution of section 21. 
6. Amendment ot section 22. 

7. Amendment of section 39. 

8. Amendment of section 40. 

9. Substitution o l  section d l .  

10; -Insertion of section 49. 

1 I. I~econstirution and continuatiori of  members O F  thc  authorities of 
the University. 

12. Power to remove difficulties. 

13. Rcpcal and savings. 

1. For thc stat-t ol Objcxts ;mJ Emsu~s see R.It.P, Mtra., dated 24th -6. 

1983, pagc 1270. 



i~eceived th_e assen_t of the Governor, Himachal Pradesh on the 
23rd January, 1984 and was ublislled in R.H.P. Extra,dated the 28th 
J.n~aiy, 1981 at page 121-1277 

11n Act further to amend the Himachsl Pradesn University ACE 

1970 (Act  h'o. I7 of 1970). 

BE it enacted by the Legis lat ive  Assembly of the Hlmachal 
Pradesh In the Thirty-fourth Year oC the Republlc of lndla as follows:-- 

1. Short tltle and cornmencement.--(I) This Act may be called 
the  Hlmad~a i  Pradesh University 1Arnendrnentl Act, 1983. . 

-:12) It shall be deemed to have come into force on- the Twenty- 
eigh~li day o l  Octabcr. 1983. 

, 2. Insertion of new sectlon 9-A-Atter the existing section 9 
of the Hlmachal Pradesh University Act, 1970 (17 of 1970) {hereinafter 
Called the principal Act), the following new section 9-A, along with 
its heading, shail be added, namely :-- 

"9-A. Power of the Chancellor to annul prwcedings or deci- 
sions of the University and its W e s - W l t h o u r  prejudice to 
the foregoing provisions of this section, the Chancellor may, 
by order In writing, annul proceedings of the University or 

, of its any autliority of the declslon of any orflcer of the 
University, which is not in conformity with thls Act or the 
Statutes or the Ordinances made thereunder : 

Provided that b,efore making such order, the Chancellor shall 
call upon the University, or as the-case may be Its authority 
or t h e  officer, to  show cause why such an order should not 
be made and if any cause is shown within the period specified 
by him in [his hehalf, shall consider the same." 

3. ~ubstltutlon of xcrron 12 -and msrt ion  OF &ctibns 12-A, 
12-B and 12-C.-For .the existing section 12 of the principal Act, the 
rollowing new sections 12, 12-A, 12-8 and 12-C, along with their 
headings, shall be inserted, namely : -- 

"12. Appointment of the ~ice-~hanccllor.--(l) The Vice-Ch5ncellor 
shall be appointed by the ChanceIlor in consulta~ion with the Stare 
Governrneoc. 

(2) The Vice-Chancellor shall be a whole-time salaried OflIcer 
of the University. 

(31 Except as expressly provided in sub-sectlons (4)  and (5), the 
Vlce-Chancellor shall, subject to the  pleasure of the Chancellor, hold 
office for a term of three years from the date on which h e  enters 



- , 

upon his oftice 'and shall, on the expiry of t he  term of his orlice, 'if 
ellgible Tor re-appointment to that office : 

Provlded that the '*Vice-.Chance~lor shall, notwlthstendlng the 
expiry of the said perlod or three seers,' contjnue l o  hold hls  orrice 
untll his successor Is appointed and enters upon hi s  oFILce. 

(4) No person shall be appointed, or i f  appointed shall hold .or 
continue to hold oilice, as Vice-Chancellor if he has attained the age 
of sixty-live years. 

, . ( 5 )  I f  in the opinion of the Chancellor, the Vice-Chancellor 
wiIfully omits ' or refuses to carry out .the provisions of the Act or 
abuses the powers vested in him or iC i t  appears to the Chancellor 
that the continuance or the Vice-Chancellor in office Is detrlrnental 
to the interests of  the University, the Chancellor may, after making 
sqch enquiry as he deems proper and in consultation with the ,State 
Go'vernrnent, by order, remove the Vlce-ChariceUor. 

16) The Chancellor shall have power to suspend the Vice- 
Chancellor, during 'the pendency or In contempJatlon bf any"-enquiry 
relerred t o  in sub-sectlon (5). ' 

(7) ' The Vlce-Chancellor may resign by a notice of one month 
In writing under his hand addressed to the Chancellor. The Ctance!lor 
may walve off the period of notice and accept the' resignation for~h- 
with i n  consultation with the State Government. . ' 3 ,  

12-A. Emoluments and other terms and conditions pi service of 
the Vice-Chancellor.-( I )  , There ' shall be paid '.to the Vlce-Chancellor 
such salsry as the'Chancellor may, in consultation with r h s  State Gov- 
ernment, determine from time LO' t i m e  and h e  shall ,be entitled, without 
payment of rent, to use a furnished residence throughout the term of 
office and no charge shall fall on the Vice-Chancellor personally in 
respect of  the maintenance of such residence. 

(2) Tlte Vlce-ChancelIor shall not be entitled to the benefits of 
the University Provident Fund or to any other aHorvance : 

I .  

?rovIded that where en employee of !he 'ijnivcrstty- IS appointed 
as the Vice-Ch,ancellor, be shntt be nllo~vedJ~to"'c..ontinue to contribute 
to the Pr'oQirlent Fund and tlic ccntribution or the- University shall be 
limited to what he hcd been contributing ImmedieteIy beCore..hls 
appolntrncnt as VLce-Chuneellar. 

(3) The Vice-Chancellor shall be entit-led to travelllng allowances 
at such rates, and medical cost at such scales, as may be fixed, by the 
Chancellor. 

, ' ( 4  The Vtce-Chancellor shall be entitled ' to  leave on full pay 
for one eleventh of the period spent by him on active ser~1c.e. 

(5) The Vice-Chancellor sl~all also be entlt led on rnebicsl 
grounds or o~herwise than on medical grounds, to leave without pay 
lor a period not exceed ing-  three months during the term of his olfice: 

Provided that such leave .may be converted into leave on full 



pay to t h e  extent  to wh~ch he will be ent i t led to leave under sub- 
section 14). 

12-8. Arrangement of work during vacancy In the office or the 
Vice-Chancellor.-(11 During the temporary absence oi the Vice- 
Chancellor by reason of leave, Illncss or any othcr cause, the 
Chancellor may ,  in consuIcation with the State Government, make such 
arrangements ro; carrjing on the duties of the Vice-Chancellor as he 

+may deem l it .  
I2) During t h e  period a vacancy i n  the oliice of the Vice- 

Chancellor remains unlilled, such person as t h e  Chancellor may appoint 
shall act as Vice-Chancellor and the person so oppolntcd shall h a v e  all 
the powers of the Vice-Chancellor and shall be entitled to the prl- 
vlleges of the Vice-Chancellor and to such emoluments and allowances 
as may be determined by the ChancelIor. 

12-C. Powers and d u e i s  of the Vice-Chance1Ior.- 0) 7hc  Vice- 
Chancellor, who shaIl be the principal executive and academic officer 
of University, shall take rank next t o  the Chancellor and shall exerc i se  
genera1 supervision and control over the affairs of the University,  and 
shall, in the absence OF the Chancel!or, preside at the meetings of the 
Court and any convocation of  the University. 

(2) The Vice-Chat~cellor $hail be thc  ex officio Chairman of the 
Executive  Council, the .Academic Council and ~ ) i c  Flliance Comrn~ttee. 
He shall be entit led t o  be pres,ent at and t o  address any meeting of 
any authority or body of  the University, but shall not be entitied tr> 
vote ,thereat unless he 1 5  member of such authority ur b d y .  i 

(3) The Vice-Chancetlcr shall exercise general supervision and 
contra\ over the affairs of the University and shall be responsible Tor 
Its proper and efficient Functioning. H e  shall also exercise all powers 
necessary lor due maintenance of discipline in the University. 

(41 He shall ensdrc the observance of the provisions of this Act, 
the Statutes, Ordinances and Regulations and lie shall have all powers 
necessary for that purpose. 

151 The Vice-Chancellor sIiatl either IiimselF or through any officer 
of t he  University auchorised in writing by him, convene the meetings 
of  thc Executive CouncI1, the Academic Council and the -Finance 
Committee and shall perform ail such acts as may be necessary to  
carry out the provisions contained in this Act, the Statues, the Ordi- 
nances and t h e  Regulations snd LO grvc e ikc r  to  the decisions of  the 
said authorities. 

(6) The Vice-Chancellor sliall nt t h e  close of each academic 
Year, in the manner prescribed in chc Sta:utcs or Ordinances. assess 
and evaluate the teaching and  research work done by the members of 
the Faculty. On such assessment or the  evaluucion, If t h e  Vice- 
Chancellor is or thc opinlon  hat tlic work arid co~duct  01 olry rncmber 
or the Faculty is not saclslactory, be shall, i n  the manner as laid 
down in the Statutes or Ordinances, initiate or cause to  be initiated 
action against such a member. 

(7) In case of any emergency which, in his opinion, requires 
Immelliare action, the Vice-Chancel lor shalI take such actlon as be 



deems necessary and shall a t  the earliest opportunity therealter report 
the action taken to such authority or body as would In the ordinary 
collrse have dealt with the mztter : 

Provided that i f  the action taken b) the Vlce-C)iancellor Is not 
approved by the autl~ority or body concer~ed It  may refer the, matter 
to :he Chancellor ~rtrosc decision shaII be f ~ r ~ t l l  : 

Provided further that i f  flw decision taken by the autllority or 
bod!, on the rzport o f  the ilk&-Chancellor under this sub-section affects 
ndvcrsely ariy persun In the service of thc University, the person may 
preler an appeal to the Cllanccllc~r w i th in  thirty days lrom [he date on 
which dzcision was communic?ted to hlm end the decision of the 
Chancellor on such appeal s!iall be linal. 

(8) The Vice-Chancellor shalt exercise such other powers as 
may be prescribed by the  Statutes, Ordinances and Regulations. 

4. Amendment of section 19.-In existing section 19 o i  the 
principal Act after the irrord "Court" but before the word "and", the 
words "of not more tI~ori sixty-five rncmbcrs" slinll be Inserted. 

5. Substitution of xction 21.-For :hu existing section 21 o f  
the principai Act, the follow in^ section 2 1 shall be substituted, namely:-- 

"21. (1) Ttte Executive Cow~c i l  shall be the Executive Body o f  
the University and shail consist of the folloiroing members :-- 

(ji) the Iiegistror; 

(1111 secretary (Finance) to the State Government; 

( iv)  the Secretary {L~lir*ersit)' Education) to  the  State Govern- 
ment; 

(v) the Director or Education, ttimachal Pradesh. 

Other M e r n h r s  

{vi) two Deans of Faculty t o  be nominated by rotation by the 
Vice-Chaqcellor; 

(vii) twro Principals o i  rtlf11)a:cd collcgcs/cotlehes maintained by 
tlre University I)), roration on r h c  basis of seniority of 
whom one sliall be Principal or 3 Government College; 

(viii) one member to be elected hy tile court from amongst i t s  
members who is not a teacher or an employee or a student 
i n  rhe Univers i ty;  

(ix) one member to be elected by the Academic Council from 
amongst its members other than students and employees of 
the University; 

(%I one Professor or t h e  University by rotation on the basis of ' 

seniority to be nominated by the Vi,ce-Chancellor; 

(xi) one person to be nominated by the Stnte Government; 



ixiil one representative of students a n d  onc representative of 
non-teaching employees to be appointed for a period of 
o n e  year at a t i m e  I n  the  m a n n e r  prescribed by t h e  
Statutes; 

(xiii) two per sons  tp be nominated by the Chancellor our or the  
persons having special knowledge, or prectical experience, 
i n  respect ot  such matrers as art, literature, law,  science 
and administration or social service: und 

(xiv) one rcpresenlative o l  the college Lcturars  end one reprcsenta- 
tive o f  the univers i ty  lecturars to be  chose^^ by  direct 
election. 

(2) Save as otherwise provldea and except t h e  exoffius 
members, all other members shall hold office For a period o i  two  
wars from the date of their election or nominat ion,  as the  case may 
be : -  

Provlded, however, that no person norn~nated or elected in his 
capacity as a member of a particular body or as a holder of a 
particular appointment shall be a member alter he ceases to  be 
8 member of that body or holder of tha t  appo in tmen t ,  as the  
case may be. 
Privided further that  any member other than  exoifido 
members, shall cease to be a member of  the  Executive Council 
i i  h e  absents hlrnsell From more than th ree  c~nsecutlve meetings 
o f  the Executive Council without leuuc of absence from the 
Council. 
(3) No person s l~al l  b e  or contlt;ue *a be a member o l  the 

Executive Council i n  more than one capacity, and, whenever a .person 
becomes a member of  the  Executive Council i n  more t h a n  one-capeclty. 
h e  shall, wi th in  two weeks thereof, choose t h e  capacity i n  whlch he 
des i r e s  to be a member of  t he  Executive Council and  shall vacets the 
other seat. Where h e  does nor so choose, t h e  sear held by him earlier 
in point  of t i m e  shall be dee. ,~ed trm have been vacated w i t h  effect  i rom 
the date of expiry of tlit aCo esaid period or two weeks. 

(4) Seven members or t h e  Executive Council shall form the 
quorum. 

(5) The Executive Council shall be in charge of the general 
management anl  ministration (including the  revenue and property) 
of the  University. 

(6) Tile powers and functions of  rile Executive Council shall be 
such as may be prescribed by t h e  Statutes. 

6. Amendment of section 22.-For the sign "." occurring a t  the 
end of sub-section (2) of sect ion 22 of the principal Act, tl:e sign ":" 
shall be substituted and thereafter the fo l lo~kbing proviso sllall be 
inserted. namely:--  

"Provided that  the t o t z !  membersl~ip of  t hc Ac:zdernlc Council 
shall in no case exceed sixty-five.': 

7. Amendment of section 39.-For the existing sub-section (3) 
of section 39 of t h e  principal Act, the  following sub-section (3) shall 
be subst i tuted,  namely  :-- 

"(3) Every Stntutc or addition to t h e  Statutes or any amend- 
ment or repeal O F  t h e  Statures, shall require t h e  approval or 



the Chancellor, who niay esscnt trlerrto or wlrhhold assent 
or remit to the Executive Council lor reconsideration wlth 
his suggescians. In case the Executive Council passes It again 
i n  the same form and manner or Ehe Chancellor i s  satisfied 
that i t  is not in the interests of the Univers i ty ,  h e  may dis- 
nilow such Stncutea, s m e ~ d m e n t  or repeal." 

8. Amendment of section do.-After sub-section (2) or  section 
40 of the p:in&ipal Act, the  follo\ving new sbb-sectian (3) shall be 
added, namely :-- 

"(3) The amendment or the repeal of the Ordinances under 
sub-section 12) r;hall have no validity unless i t  has been 
assented to by the Chancellor in consultation with the State 
Government".  

9, Substitution of section 41.-For the  existing section 41 of 
the Principal Act, the rolIo!ving new section 4 1, along with  i t s  heading, 
shaII be substituted, name\y  :-- 

"41. Regulotiom-(I) Thc Exccutivc C u u ~ ~ c i l  may, wirh the 
sanction a l  the Chancellor, m a k e  Regulations consistent with this 
Act, the Statutes and the Ordinances for all matters relating to  the 
University. 

(2) l n  particular and withour prejudice to the generality or tlle 
foregoing power, such Regulations may, in relation to the authorities OF 
the University, provide lor,-- 

(a) layiag down t h e  procedure to be lollowed at their meeting 
and nyrnber o l  members f c t p i r e d  to form quorum; 

{b) all lneters which by this Act, the Statutes, or t h e  Ordj- 
nances Are to be provided by t he  Regulations; 

(c) any other matter soIely concerning any authority atid not 
provided by this Act, the Statures ar.d the Ordinances; and 

(d) the giving of the notice to I ts  members or tllc dates  oi 
the meetings and the business to be transacteci there ct  end 
lor the keeping of the record of the proceedings rrt such 
meeti~ig." 

10. Insertion of section 49.-At the end 0; exisring section 48 
of the principal Act, the following new section 49, along with its head- 
ing, shall b c  inserted, tiarnely :-- 

"49. Mlscel1aneou~-If any elected or nominated niember 
of t h e  Court, Executive Council and the Academic Council 
or any -Body  or Commit tee  oi the University ceases for 
any reason to be a student, teacher or an en~ployee in 
which capacity he was elected/nominated he shall cease to  
be a member and his office shall become vacant." 

TRANSITOIiY PROVISIONS 

11, Reconstitution and contInuatIon of members of the authorities 
of ~ l l e  University.--[I) Notwithstanding anything contained i n  the 
principal Act, as amended by this Act ,  the Court, the Execccive 



Council and the Academic Council of the University shall, P S  soor, as 
may be after the commencement of this Act, be recon~titutrd in 
accordance with the provisions contained in sections 19, 21 nvd 22 o l  
t h e  principal Act,  as amended by th is  Act, and every perstln holding 
office as a member of such authority immediately before the  commence- 
ment of this Act shall, on t h e  date of such commencement, cease LO 

be member and the said authorities shall stand dissolved. 

(2)  As soon as may be after  t h e  commencement sf this Act, 
the State  Government  shall cons t i tu te  interim Court, Exec~t ive  Council 
and Academic Council of the University in such mannc: as tr thinks 
l i t  and the n~ernbers or the said authorities cons t i tu ted  under thIs sub- 
section shall hold oflice for a period of six months or u : ~ t i l  the consti- 
tution of the authorities in accordance with proirisions of  sections 19, 
21 and 22 of the principal Act, as ari.cndcd by this f i z t ,  ~I i lchever Is 
earlier. 

12. Power to remove difi icult ic . --11)  TIie State Goverllment 
may,  for the  purpose o t  removing ally diffietrlty, by order published in 
the Off icial  Gazette, direct that the provis;?ns Q( the principal Act, 
as amcnded by this Act, shatl during such per lvd as may be speciiied 
in t h e  order, have efFect subject to such adaptations whether by way 
o i  modii icat ion,  addition or omission as i t  may decm to be necessary 
or c x ~ ~ c d i c ~ ~ t  : 

Provided tbat no such o r t l ~ r  shall kc mate a f ter  tlie expiry of 
a period of six months from the cornrnencenlent ot t h i s  Act. 

(2) Evcry order made under sub-section ( I )  shall be laid before 
the  S t a t e  Legislature.  

(3) No order under sub-section ( 1 )  shall hc called In  question in 
any court on t h e  ground that no dilficulty a5 is referred to in sub- 
section { 1) existed or required to be removed. 

13. Repeal and savings.-(I) The t lirnaclial Prsdesh Univers i ty  
(Amendment) Ordinaace, I983 (6 of 1983) is  I~creby repealed. 

( 9 )  Notwithstanding such repeal, anything done or any action 
taken under the said Ordinance shall be dcemed to have been d o n e  or - - 
taken under the corresponding provisions of - th i s  Act, as i f  the  Act 
was in iorce an the day or which such thing was done or such action 
w a s  taken. 

NOTIFICATIONS 
Under 

THE MIMACHAL PRADESH WATER SUPPLY ACT, 1968 
FIXATION OF KATFS EATES * Tabr h v ,  

m 



TOWN AND COUNTRY PLANNING. ORGANISATION 
HIMACHAL PRADESH 

NOTI Fl CATION 
U 

Sllit~lllln-171001, the 26th December, f 985 D 

No, ~fM-~~-71J85-6029-6104._1n exercise of the payers ve-sted in me 
undsr the Hin~achal Pradesh Town and Country PlanningAct, 1977 (Act 
No. 12 of 1977) as anlended ~.icle arncndment Act No. 14 of 1981 and under 
provisions oi' sub-section (2) of section 77 oft  he aforesaid Act, 1 hereby 
delegate pow:rs as exerciseable under section 81 of the HinlachaI Pradesh 
Town and Country Planning Act, 1977 (Act No. 12 of 1977) in respect 
of Ha~nirpur Planning A ~ e a  to the Assistant Town Planner, Hamirpur. 
- .-.- 
[R. H. p. dated 25-1-1986., p. 1021 

Slri/nla-17 1001 the 20th Artgust, I986 

No. XLMiTP-Act/S6.-In exercisc of powers vested in the under-signed 
under sub-sdstion (2) of section 77 of the Himachal Pradcsh Town and 
Coantry PIanning Act, 1977 (Act No. 12 of 1977), T hereby delegate powers 
as exerciseable under sections 79 and 81 of the Himachal Pradcsh Town 
and Country Planning Act, 1977 in respect of Man&, Hamjrpur and KuIiu- 
Manali Planning Area to  Town and Country Planning, Mandi Assistant 
Town Plannzr, Hamirpur and Assistant Town Planner KuIIu respectively. 
- - . . - - - - - .- 
[R. H. P. Extra., datcd 27-9-1986, p. 15641 

THE HIMACHAL PRADESH U~IVERSITY (AMENDhlENT) ACT, o 

1985 

(Act No. 2 of 1986)l 

ARRANGEMENT OF SECTIONS 
. . . .  - . . 

Sectior~s : 
I .  Short title and commencement. 
2. h c n d m e n t  of section 12 
3. Amendment of section 21 
4. Amendment of section 49 
5.  Insertion of section 50. . 
6. Repeal and savings. 

(Received the assent of the Governor, Hinlachal Pradesh, on the 16t h 
January, 1986 and was published in R. H. P. Extra, dated 24th January, 
1986 at page 71-72]. 

An Act furtlier to amend the Hiwacl~lnl Pradesl~ University Act, 1970 
(Act No. 17 of 1970). . 

---- - .---- 
0 

1. For statement of objects and reasons see R. H. P. Extra., datcd 18-12-1985, 
P. 2971. 



<; BE it enactcd by the Lc&slative Assembly of the Himachat Pradesh i n  
the Thirty sixth Year of the Republic of India, as fol1otvs:- 

1 

1. Sttori title and co~n?~le?~cenret~r.-(I)  This Act may be callcd the 
Himachal Pradcsh University (Amendment) Act, 1985. 

(2) It shall aitd shalt be dccrncd to have come into iorcc on the 28th 
day of Novcntber, 1935. 

2, Anterrdnrerrt of sectiou 12.-In sectiol~ 12 of thc Hiiuachal Pradcsh 
University Act, 1970 (17 of 1970) (he re inah  called tile principa1 Act)- 

(o) -in sub-section (3), for the word Ithl-ee" wherever i t  occurs the 
word "five" shall be substituted; and 

(b)  sub-section (6) shall bc omitted. 

3. Amej~dmerrt of sectio~i 21.-In sub-scction (1) of section 21 of the 
principal Act,- 

(a) after item (v), the foIIowi!ig item (v-a) shall be added, namely:- 

" ( v - ~ )  the Chairman, Himachal Pradesh Board of SchooI Education" : 
(b) the word "and" appearing at the en8 of item (siir) shall be 

omitted; and 
(c) for item (xiv), the foIlowing new items (xiv) and (xr) shall be 

substituted, namely:- 

- "(xiv) one representative of the lecturers of colleges afiliated to the 
, , Universjty to be chosen by direct election; and 
(xv) one representative of thc lecturers of the  University, lecturers 

of the.Dircctoratc of Correspondence Courses and thc lecturers 
OF the University Evening CoIIege yo ,be ,chosen by .direct 

election." 
4. Ametrdrnenr of xeclia!~ 49.-The existing sectiou 49 of the principal 

Act, shall be re-numbered as sub-section (1) and thereafter the fol towing 
new sub-section (2) shall be added, namely :- 

"(2) If a person who is a member of ally authority of the University, as a ' 

representative of another body, whether of- University or not, 
or any p;rson who becomes a n~embcr  of any authority of the 
Univccsity by virtue of the office heId by him he shall ccase to be 
a member of such authority, if before the-expiry of the term of 
his membership, he ceases to be a member of that other body by 
which, or he ceases to hold such ofice by virtue of which, he was 
nominated, appointed or eIected, and his office shall become 
vacant." , . 

5. r t t s ~ t i ~ ? ~  of section 50.-Aftcr section 49 of the principal Act, the 
following section 50 shall be added, namcly :- 

Q . .. 
'"SO. Actioris tiat to be irivalid ~tlerely ill view oJa cicfecl i~#:-i/ie coi~sfitirtr- 

ti& rr!!iJfr~rrct!;orrit~g of any body of the University.-If, due to any 
. . .  -reason- wltatsocvcr; the Court, Academic - Council ar any other 



body O F  the University has not been constituted, it .would he 
lnwful for the Executive Council ta exercise the duties of th? 

3 

bodies or authorities not constituted, and no action of the Uni- 6 

versity shaI1 be invalid merely because of certain defect in the 
constitution or procedural irregularity in  the functioning of any 
orits badtas". 

6. Rcpeal and savi rigs.-(I) The Hi machat Prndesh University (Amend- 
ment) Ordinance, I985 (4 of 1985) is hereby repealed. 

(2) Notwithstanding s u ~ h  repeal, anything done or auy action taken, 
under the said Ordinance shall be deem~d to have been done nr taken, 
under this Act, as iC this Act was in For% on the day on which such thing mas 
done or actionwns taken. 

THE HIRIACHAL PRADESH WAmR SUPPLY ACT, 1968 
FlXATION OF RATE OF TAX XN RURAL AREA 

P.UBLIC WORKS DEPARTMENT 

NOTrnCATION 

Wr 3-91 69-.ii-q% fmb (u) . - T i  &T +h 8-i 
a f w i ,  k* 17-7-1984 (i@m MTFPTT,T'M 4 m ,  1 9 8 4 %  
m) w *hi% * * 8 , f G r n  * % ~ r n r T  & S f $ f ~ ~ ~ -  
( ~ 3  &wr $ ~ ~ 3 . % p  f&m Zi: 1-4-1984B,xur?it.&? \ 

UXDER 
W HIMACHAT, PRADESH WEIGHTS AM3 MEASURES Am, 

1979 

APPOINTMESTS AND DEL;EGATIO?.S - 

a m  q< q f3  .:q-W-i 



ASITUQmATXVE ENGIJSH TEXT 02: 
THE ,HIMA-CKAL PRqqESH UNIVERSITY (AMEVD?4EN?) 

ACT, 1991 

'(Act No. 14 of 1991f 

ARRANGEMENT OF SECTIONS 
Sections : 

1. Shorl title. 
3. Amendment of sc~tion 10. 
3 .  Amcndmcnt of secton IZ. 
4. Substitution of section J5:  
5 .  Insertion ol section 15-A. 
6.- Amendme,nt of scctlgn 20, 
7. Amendmentofsection21. . 
g. Amcndmcqt of section 39. 

(b,cei,ycd t& .?s%nt of the Governo.~, Hi m~ql-taJ Pra.lcsh, on thc. 23rd 
May, 1991 and was published in Hindi in R.H.P. Extra., datcd 25-5- 1991. 
P. 1193:1194 and inEnglish in R.H.P. Extm., dated 25-5-1991, P. 1195-1 196). 

An Act further ilo mnerri tl:e Himncl~nl PradesA U~iversi~y Act, 1.970 
(Act No. 17 of 197Q). 

BE i t  cnactti by t b  tegisla~ive, As~cmbl y of Hin~achal Przdesh in t11 C 
Forty-sec.?nd Year of the Republic of India as follows :-- 

1. S11ort.title. -This Act q 3 y  b.: callcd the Hirnach Fradglj U~Jvcr- 
sity CAmcndrppnt) &t, 1991. 

2. Atgzndgcnh gf w t i o n  lO,-Ui svctiqn 10 of the Hi.wa.~ba.l Pradesh 
Qn.i&sity Act, 1970 (2.7 of 1970) hereinafter referrd to as. tbe principal 
A-ct) a f t~ r  ulause ( i v ) ,  t h ~  foll~wingcLause shall bc insejtcd, namely :- . 

" ( i ~ ~ a )  The Controller o f~E~amin3 t ioy~ . "  

3. Amendment of xctian 12.---Tn section 12 of tllc principa1 Act for 
the words "five years'', wherever occur, thc words "tllree years" shall bC 
substituted. 

4. Substitution of ~ c l l y n  15.--For srcjion 15 ~f the principal Act, 
the following shall be substituted, nameIy:- 

" 1  S. R;yimqr,-ThcreshaI I. be o Registrar who shal I. be the Sewctary 
of the Court, tthc Executive .C-0-uncil end thc Academic. Council, 
and shn I l bc appointed in the manner [:.id do.wn in thc statutes 
by selection or- by deputation from anangst those elipblie under 
ilik existing prqvislons of the First Qrd_l~ance oi:the Vt ivors i ty  
and. shall exercise such powers a-nd discharge such duties as-mag 
be prescribed- by,tl~e statujes : 

Pruvidtd that tl~c existing iucumbcnt of thc office cf Reistrzr s,hal!. 
continue ta hold oBce till  he vacntcs i t  by app~intment by transfer as the 
Contr0:qljcr of Eunminations in  tu-ms of ~ection 1'5-A or bj rerirement, 
resj~ation or otherwise." 

, ._ .- -_ 4--- - - 
1. Passed in Hindi hy tho Uimzcbal Prode9b  idh hap Sabha. Fur Srakrncnt of 

ObjPcts and Reasons sec R.H.P. Ertra, dated. 16-3-1991 pages 37Tand 380. 



5. Iwrtioil of ~cction 15-A.-After scction 15 of thc principal Act, 
the fcl ]lowing sectjon 15-A sh3 1 1  he inscrted, namely :- 

"15-A. Controller of E.~art~iria~ivtr,s.-There shall hc a Controller of 
Examinations w11o shall hart same status and pay as the Regis- 
trar and who shalI bc appointed by transfer of the incumhnl 
of the officl: of the Registrar or in such other manner and shall 
cxcrc~se such powers 2nd. perforrn sttcll functions as may be pre- 
scribed by the statutes:' 

6. Amendment ofaction 20. --In clnuse(2) of scction 20 of the princi~si 
Act, after the words, "annual report", the words "and the annual accounts 
together with tIlc audited report". sha I 1  be inscrted . 

7, Amendment of sect ion 21.-In section 21 of the p~incipal Act,- 

(n) CIBUSSS (;i) and (\,-n) shall be omitted : 
(I)) after cjauses ss so omitted, the existing clauscs (iii), (iv) and ( v )  

shall be re-numbsred as clwsss tii), (iiil and  ti^;) respectively : 
( c )  t l ~ c  word "and" occurring at thc cnd of clattsc (x iv )  shall be omi!tcd 

and fortltesi~n".*'occurringat the end oCclause(xv), the-sign 
and word "; and" shall bz substituted ; and 

(d)  after clause (XI?) the following clause shall be inscrtcd. tiamelj :- 

"(xvi) one teprcscntative rrf the renders of the University by, 
rotation on thr Ezsjp of integrated scr?ir~rity of readers of 
all Wings of tht: University viz.  Postgraduate Centrc, Dir- 
ectoratc of Correspnnd.c~ce Courses and .U,nivcrsi ty Evening 
College ~ncluc!ing its principal.'' 

.8. Amendment of section 39.-1~1 scction 39 uf thc principal Act, in 
sub-section (31, for the word "d;", occurring after Lhc words "san~c  form 
and msnner", the word "and if" shall be substitnted. 

-- 
NOTiFiCATlONS A N D  RULES 

UNDER 

THE KIMACHAL PRADBH UIYIYE!tSlTIES OP AGRICUL,URE, 
HORTICULTURE AND FORESTRY ACT, 198.6 

DR. YASHWANT SINGH PARMAR UNIVERSLTY OP MORTI- 
CULTURE AND FORBTRY STATUTES, 19m 

AMENDMENT OF STATUTES. 

DR. YASHWANT SINGH PARMAR UNIVERS'ITY OF 
HORTITULTURE AND FO-RESTRY SOLAN-1 't 3 230 

No. 5-2Si9&3143&35.-In ex.;.!-cise nf the Ijo~vors vested nndrr :ection 
54 of th: Hinacfial P;~tles!~ Univci.sities of Agri;?ir llure, Horticulture and 



under sectipn 1 %A, 38, 39, 79 and 81 of the said Act in respect of 
Kisauli ' Planning Area. to the Town and Country PInuner, Divisional 
Town Planning Ofice, Parwanoo. 

Sdj- 
. . Director. 
(R.H,P. EX=--m-3298;) 

-. THE HlMACHAL PRADESH UNIVERSITY (AMENDMENT) 
ACT. 1992 

, , (Act No.. 16 of 1992)' 

1. Short title. , . 

2. Substitution of scciion, 29. , 

3. Substitution of section 3 7 ,  

THE 'tiihiisdki~ P R A ~ E Q H  ,UNI~GSITY (AMEND ME NT) 
ACT, 1992' 

(Received tk4-assent bf the-' Gdvermr; Hiinachal- Pradcsh, on the 25th 
June, 1992 and was published in Hindi and Enzlish in R.H.P. Extra., 
dated 27tK 'JVrik>!l'992 cat pages* 2231: and :2232)!' : ' ' . 

An Act furli~er to amend tile Hi,Ldcllal; Pradeslz Unlscrsity Ac I ,  1970 (Act 
No. 17 of 1970). 

, , . , ' ' :: . :  , , ,,, . . . .  
BF it enacted by ihe Legislativc Assembly of Himaehd Pradcsh in the 

Fortyithird.Yeav gfi. rhe RepuMic . - ofr I d a .  as! follbw~; :;L',' : --;*': ': - 4  1 ,  

. - , -  - ,  , , - f ,  . .  ; ! : i ; : . , . . . . .  , ,,:,;,., 1 . 0 ,  - .  , - ; :  ,, ! 

.:cS:l-l.~S/torf title.-This:.Act may be cilled~the ,HirnachaY4 fiiidesh. Ujlivtr::, 
sityr.(Amehdmen) Act,:;;1992:', , . , J ; ~ ' . m i ~ .  * .  ' ,,,, .' ,: . ~ m - ~ ~ : , ' : "  : . " . '  , . . , !  

, , - ,  ,- . . .  j.., ! : f , ; . ! ! , ; l i , : , , , , '  .,I,,, ; i :  - . , . , I - : . ; - ! , ,  1 ,./' , . , '  ,. , , ;<. t i  8 . ; , 
'.: 2.:, i .Pilbhtit~tion aoJscctian 29!-Bor section29 - clf the ~Himachal' !'PradeSh 

Uxtir:eisiity. , AIctl::,1970 (17 ofr*1970) (hercinafter calledithe. principal :Act); ' 
the following section shall be substituted, namely :- 

. . . . . . .  - - 
, ,,!.I - , , 5 

. "29. ..lnnrral nccounts,-(1)'. ThcAann*aI aednlints'arh biladce shcct 
of the University shall-. be prepared undcr the directions of the 
Exe&fi%e 1 Council* laik' 'shall:' oncC:"at'l&sr every year and at 
intervals of not more than fifteen months, be auditcd by an 

-;-;agent*! ?$wica l ly .  : .authorisedii'n ;-:this , behalP by 1hc':State 
Government from time to time. 

, , , , ! .  ' ! i ; . ,  ; 
(2) The annual accounts, whcn audited, shall be printed and 

copies thefeof, {agcjhet .yitb,the :a.u.dit.gport thereon, shall bc 
submittkd to the Court don-gwhh the observations of the - 

, ,, . .:. exc~.u!ive, Counqil. ,.;! .* , !  , .. , , , . -, , . . . .  . . .  , ' .  . , , ,  - . I : ! :  . , , : , . . I -  
. . . )  ... 1 . >  , ----- - .. .-.- .-- +. - .. . > 

1 1  ;.-;;I .;-I p&d'. h~ -"Hindi',by . the bHim~chal i. Pradesh ..Yidhan' ~Snbha, ,:Pot - . - , . !J ;, S!a!cwnt iorOhjtctu an*- Reaspns.ye I(.. . H, F!. Extr?., dated 28-3~1B2, . 
.>jji ,,.:. . . . : . ~ a g y l ? . q p n d , l ? 4 $ , ! , :  . - . , -,,,': : , , . , .. 8 ' . ' ' ? ' I . .  ; :'.  



(3) Acopy oftheannual accounts togcther withthcaudit report, 
as submitted to the Court under sub-sectinn (2), alongwith the 
observations, if any, matte by the Court threreon; shdl bc 
submitted to the State Govcmmcnt. which shall, as soon as may 
be, cause tb.e.some to bc.laid before tile State Legislature.". 

3. Strbsfitutiot~ 01' srclion 37.--For section 37 of the principal Act, 
Ihe following section shall he substituted, namely:-- 

"37. A~~riuol  rryort.--(I) Thc annual report of the University shall 
be prepared under Ihc directions 3C the Fxecuti~~e Council which 
shall include, among other matters, the steps taken by the 
University towards the fulfilment of its. objects and shall be snb- 
mitted to the Court on orealtcr such date as may he prescribed 
by Statutes and the Court shall consider the report in,its annual 
meeting. 

(?I, A c o ~ y  of thc annual rcprt, as. submitted to the Court under 
. sub-seciion ( I ) .  along with the observations if, any, made by 
the Court, illereon shall be submitted to thc State Gpvernment, 
which shaI1, as soon as may be, cause. the same40 be laid before 
the State J,egislaturc." 

AUTHORITATIVE ENGLISH TEXT 

THE HIM ACHAL PR ADESH UNIVERSITIES OF' A GRTCULTURE, 
HORTICULTURE AND FORESTRY (AMENDMENT) ACT, 1992 

(Act No. 14 01 1992)l 

Sections: 

I .  Short title. 

2. Substitution of section 45. . . 

': (Received t hc, assent,of: Ihc Gavcrnor, Himachal Pradesh:on the 1 5th 
of;J-vne;, 1992: and was.published.in: Hindi and English.in R:H.P:-I!-xtrq:; 
dated. the .16t!t June, 1992, qt. pases 2 189 and. 31 9P1. 

. . .  .... , . . . .  . . -  
.- A ~ I .  4 cr, .'$&~CJ to, .ajire,rd, I ~ P .  ffi~?~firlra/ fmd~sll Ur~ircrsitics 'of Agri- 
" ' - ' c l r l fur~ .  - . . , 'Horric~rlfurr . . , anc/ 'For~str~* Act. 1986 (Acf No. 4 of-1987)., . - - > .  - , 

BE it enacted by the Legislative Assembly of Himachal Przdesh in the 
Forty-third Year: of the Republic ohTndia; as: follows.:.- 

. . . . . .  . , .,-. . . .  . . . .  . . . . . . . .  - ,  ., ,- , - . ,  . . . . .  .-. . ,, - , ,:, - . . . .  , .- - - -  . . . . . . . .  - - .  . . . . . .  - - ,  , .  

1. ~lro~l'tirt.-~his,~~t' may bc called the Himglli~l Eiadcsh Uni- . . . .  . 

vcrsIii'Cs ,of ' Agricult'uie,' Worliculturc and ' Frirestry (Amendment) Act, . . .  , , -  > , .  - , . 
1992. , I 

-. - - .  - 

- ,-,I.- : 'p$sed.in ~ i h d i  by' tik ~in ,achal  Pradesh- vidhan. subha:' ~ o r  ~tafcrn~nt  of . . , 
i 

..... ;.Ohjc~ts and Urnsons s&.R:H.P. Extn,, datcd 28~3-1992. pi 1759-and-11762. 



undersigned as to why tbc said unauthoriscd development be got direcled to be 
sealed under Section 39 (B) of HP. Town and Counby Planning Act, 1977. 

Take W e r  notice ihat on. ......................................................... (date) I 
. . . . . . . .  1 . . . . . . : . . .  

. . .................. . . . . . . . . . . .  .... between.. .................. ... ......................... ( b e )  you andlor your authorised - . - .  . , 

. . -  . ,. . 

representative shall appear for h d g  in my above referred ~ E c e ,  in support of ,. I 

- your contentions, failing whch you shall be p d e d  against ex parte. 
At the time of hearing you may dso, in addition to the above, produce 1 

such evidence as you may desire to prwfuce in support of your contentions. 

. , .  - . . ,  . . . . . . . . . .  ..................................... (Signa-1 , , .  

. . . .  . . .  - .  
: . , .- - . . ~ .. . . . .  ...................................................... 

....................... ................................ ..(DeSi&nation) . .  ......... : .-'. ................. '< -.:. :. .:., :,:.; ,;: 
, .  .. , . . . . . . . . . . . . . . . . . . . . . . . . .  . . . . . . . . .  for and on hhatf of the State : . . . . . . . . . . . . .  . . .  . . . . 

Guvenusent of Hhachal P r a d d ' .  i 
(RH.P. dated 19- 10-1996, p. 1553-1555). I - 

AUTHOrnATIYE ENGLISH T r n  ,3-- 

THE HIMA- PRADBE UNIVERSITY (AMENDMENT) 
ACT, 1996 

Arrangement of s ~ t i o n a  I 
I 

Seclions: 
, - 

I. Short htle. 
2. Amendment of a t i o n  2. 
3. Amendment of section '10: .I:' 

4. . h d e n t ' p f  section 12-A ' -  .. , 

5. ~nsertion'of d o n s  12-D. 
6.  . hendment,of&on21. 

-. - 

' , - TEE HIMACKAL PRADESH UNIVERSITY (AMENDMENT) 
- s - , ,  . 

ACT, i996 ' 

(Act No. 4 of 1996)' 

-- 

1. P a a c d i n ~ b y t h t ~ R a d c s h V i d h a n  S a W a F u r s t a h m t o f ~ b j o d s a a d ~ s m  
RH.P m, dated 17-1-96 P. 321 and 324. 

i 

- ( R m i d  tbe asscnt of the Govanor on. the 7th ' Marc4 1996 and 
published in Hiqdi -and English in, RHP. Extra, dated the 12th March, '1996, 
pages 101 1-1012 add !01'3-1014. 

. . . . 

. , -  . , 

:: . . , .;,. ;.: : .' . - . - .  ....................... . . . . . . . . . . . . . . .  - .  . . . . . . . . . . . . .  .- , , . . .  . . . . . . . . .  . . . . . .  . . .  . . . . . .  , . 
- ,  . . . . . . . . . .  . . . . .  . ,.. . . , , ... 



API ACT further to amend the Hhachal Pradesh University Act, 1970 (Act No. 
17 of 1970). 

HE it enacted by the kgislative Assembly of Himachal Pradesh in the 

> . 
Forty-sixth Year of the Republic of India, as follows :- 

1. Short title-Tbis Act may be d e d  the WmxhaI .Pradesh 
University (Amendment) Act, 1996. 

2. Amendmeat of sectjcrn 2.-Aftkr t& &ding chuse (1 1) of section 
2 of the Himachal Pmdesh University Act, 1970 (17 of 1970) mereinafter called 
the principal Act), the following new clause (1 1-A) sball be inserted, namely:- 

"(1 l-A) "Pro-Vice-Chacellor" means the Fro-Vce-Chancellor of the 
univ&ty ;" 

3. Amendment of &on 10.-ln section 10 of the principal Act, 
&er the existing clause (ii), the following new clause (ii-a) shall be inserted, 
nameIy :- 

"(ii-a) the Pro-Vi&hancellor;". 

4. , Amendment of section 12-B,-In section ,12- B of the principd 
Act;-- 

( in sub-section (I), before the words "the ~hmce~or', the && "the 
Pro-Vice-Cbanoellor, appointed under section 1243, shall perform Ihe 
dutia and exercise the pwers of the ViceChanceUor, and if there is . . 
no Pru-Ute-Chant;ellor," , shall . be added; - . , 

( i i j  & sub-section (Z), Wore the wo,& "&h G ~ a l t ,  the words "and if 
there is no Pro-KCBChancellor to petfbim the duties and to exercise 
the powers of the Vice Chancellor," shall be added . . 

5.  Insertion of sections 12-D and 12-E.-After section 1 2 4  of the 
principal Act, ,ae foUowing new sections 12-D and ,1242 alongwith their hadings 
shall be inserted, namely:-. 

-d, "12-D. PmVicc-b:~ancelIor.-41) q e ,  Pro-ViceCbanwllor shall be a 
whole time officer of the University. The. Pro-Vice-ChmceUor after the 
wmmenoement of the Himachal Pradesh University (Amendment) Act, 
1996 shall be appointed by the Chancellor, ip codtation with the State 
Government, on,?cb terms and conditions as the State Gwement pay 
determine. . .  

(2) Except as exprdy  provided sul=dons (4) and '(5); the Revice- 
Chancellor &a& subject to the pi- af the Chandor, hold a c e  for 



a term of three years from the date he enters upon his office and shall, on 
the expiry of his office, be eligible for reappohfment to that office : 

Prmided that notwitbscanding 'the expiry of thc t m  of his 
office, the Pro-Vice-Chancellor shall mntinue in o%ice until his successor 
is appointed and enters upon his &a. 

(3) The emoIuments and other muditions of senice of the Pro-Vice- 
Chancellor sha1 be ~ c h  as may be p r w M  and shall not vary to his 
disadvantage after, his appointment 

(41 A person appointed as P r o - V i ~ c e l I o r  shall retire 
from office if during the term of his d c e  or any extension themof, he 
completes the age of 65 years. 

(5)  If, in the opinion of the Chancellor, the Pm-~ice-Chankllor wilfully 
omits or lo carry wl the p d o n s  of this Act, or abuses the 
powers vested in him and if it appms to the Chancellor tbat the 
continuance of the Pro-ViceChaumUor in office is detrimental to the 
interest of the University, the Chancellor may, after consultation with 
the Executive Council and the Government, by order remove the P m  
VicpChanceUor after giving him an opportunity of showing cause 
,against the action proposed to be taken in regard to him. 

, . 

(6) The PmWkCbancellor may, by writing under his hand 
ad- to the Chanoellor, resign his ofice. The resignation d d  bc 
delivered to the C h m l l o r  prdinarily at least 60 days prior to the date 
on which the PrwWcsChancellor wishes to be relieved from his 
oflice, but the Chancellor k y  &eve himwirlier. The resignation 
shall take &ect from the date of mi-eiieiing. 

12-E. Powers and dm& of .the Pro-W&mkllor.-41) Subject , 
. 

to the conb-01 and supervision of the V~CBChanccUor, the Pro-Vice- 
Chancellor shall perform such duties and exercise such powers as may 
be conferredrupon him under the Act or the S t a m  or are delegated to 
him by the Vice-ChancelIor or the Executive Council. 

(2) The Pm-Vioe-Chancellor shall be the ex-cio Vic4Cbaitman of the 
Executive Council, the Academic Council and the Finance Committee. 
He shal1,be entitled to be present at and to address any meeting of any 
author$ or body of the Univew,  but shall not be entitled to vote 
there at unIess he is a member of wcb author i~  or bdy. " 



6. Amendment of section 21.-In section 21 of the principal Act, in 
subsection (I), alter item (i), thc foUolving item (i-a) shall be inserted, namely :- 

"(i-a) the Pro-Vice-Chancellor ." 

STATUTES 

THE m C H A L  PRA1)ESH UNIVERSITY OF AGRICULTURE, 
HORTICULTURE AND FORESTRY ACT, 1986 

THE HIMACHAL PRADBH KRISFn VISHVAVIDYALAYA 
STATUTES, 1988 

AMENDMENT OF STATUTES 

7 '  

EUMACHAL PRADESH KRISEII VISHVAViDYALAYA 
(GENERAL ADMNSTIWTION BUNCH) 

Palmpur, the 26th June, 19P6 

No. 2-If91-ElPKVIGA) VoL-V139374-484.-h exercise of the power 
vested under scction 54 of the Himachal Pradesh Universities of Agriculture, 
Horticulturr: and Foremy Act 1986 (Act No. 4 of 1987) and with the assel of the 
ChaoceUor of Hinmchal Pradesh Krishi Vishvavidyalaya, Pdampur, tbe Board of 
Management of the UnivesSity is p 1 W  to make the fallowing amendment under 

1 (column 4)  of the HFKV Statutes 4.5:- 

THIR- AMENDMENT KN THE STATUTES OF H I M A W  
PRADESH KlUm VISHVAVIDYALAYA STATUTES, 1988 (AS ASSENTED 
TO BY THE CHANCELLO& HPKV GOVEEUJOK HlMACHAL PRADESH) 
vide ]LETTER NO. 42-22/79 CS-l?, DATED 56-1 995. 

.A-, 1. Short t it le and commenment-(l) This amendment may be 
called Himachal Pradesh Krishi Vishvavidyalaya, Pdampur, Statutes, 1988 
(Thirteenth amendment), 1935. 

(2) This will come into force with immediate effect. 

2. Amendmeat of Statute 4.5 Column 4.-The e.sting provision 
under column 4 of Statute 4.5 shall Ix substituwi by the foLtowing provisions:- 























fof/k foHkkx 
 

vf/klwpuk 
 

f'keyk&2] 7 Qjojh] 2022 
 

 la[;k ,y-,y-vkj-&Mh-¼6½&8@2021&yst-&fgekpy izns'k ds jkT;iky us Hkkjr ds lafo/kku ds 
vuqPNsn 200 ds v/khu iznRr 'kfDr;ksa dk iz;ksx djrs gq, fgekpy izns'k fo'ofo|ky; ¼la'kks/ku½ fo/ks;d] 
2021 ¼2021 dk fo/ks;d la[;kad 12½ dks fnukad 05&02&2022 dks vuqeksfnr dj fn;k gS rFkk vuqPNsn 
348 ds [k.M ¼3½ ds v/khu fo/ks;d ds vaxzsth ikB dks jkti= fgekpy izns'k esa izdkf'kr djus ds fy, 
izkf/k—r dj fn;k gSA vr% mijksDr fo/ks;d dks o"kZ 2022 ds vf/kfu;e la[;kad 4 ds :i esa vaxzsth 
izkf/k—r ikB lfgr jkti= ¼bZ&xtV½ fgekpy izns'k esa izdkf'kr fd;k tkrk gSA  

 
vkns'k }kjk] 

jktho Hkkj}kt] 
iz/kku lfpo ¼fof/k½A 

 
&&&&&&&&&& 

 
fgekpy izns'k fo'ofo|ky; ¼la'kks/ku½ vf/kfu;e] 2021 

 
/kkjkvksa dk Øe 

 
/kkjk % 

 
 1- laf{kIr uke vkSj izkjEHkA 
 
 2- /kkjk 7 dk la'kks/kuA  

 
fgekpy izns'k fo'ofo|ky; ¼la'kks/ku½ vf/kfu;e] 2021 

 
¼ekuuh; jkT;iky egksn; }kjk rkjh[k 5 Qjojh] 2022 dks ;Fkkvuqeksfnr½ 

 
 fgekpy izns”k fo”ofo|ky;] vf/kfu;e] 1970 ¼1970 dk vf/kfu;e la[;kad 17½ dk vkSj la”kks/ku 
djus ds fy, vf/kfu;eA 
 
 Hkkjr x.kjkT; ds cgRrjosa o’kZ esa fgekpy izns”k fo/kku lHkk }kjk fuEufyf[kr :Ik esa ;g 
vf/kfu;fer gks%& 
 
 1-  laf{kIr uke vkSj izkjEHk-&&¼1½ bl vf/kfu;e dk laf{kIr uke fgekpy izns”k fo”ofo|ky;          
¼la”kks/ku½ vf/kfu;e] 2021 gSA 
 
 ¼2½ ;g ml rkjh[k dks izo`Ùk gksxk tks jkT; ljdkj jkti= ¼bZ&xt+V½] fgekpy izns'k esa 
izdkf'kr vf/klwpuk }kjk fu;r djsA 
 
 2- /kkjk 7 dk la”kks/ku-&&fgekpy izns”k fo”ofo|ky; vf/kfu;e] 1970 dh /kkjk 7 dh      
mi/kkjk ¼1½ ds LFkku ij fuEufyf[kr j[kk tk,xk] vFkkZr~%& 
 



^^¼1½ bl vf/kfu;e ds }kjk ;k v/khu vU;Fkk micaf/kr ds flok;] fo”ofo|ky; dks iznRr “kfDr;ka 
jkT; ljdkj }kjk ;Fkk vf/klwfpr {ks+=ksa esa iz;ksDrO; gksaxhAÞA 
 

&&&&&&&& 
 

AUTHORITATIVE  ENGLISH  TEXT 
 

THE  HIMACHAL  PRADESH  UNIVERSITY  (AMENDMENT) ACT, 2021 
 

ARRANGEMENT  OF  CLAUSES 

 
Sections: 
 
 1. Short  title and commencement. 
 
 2. Amendment  of  section 7. 
 

THE  HIMACHAL  PRADESH  UNIVERSITY (AMENDMENT)  ACT, 2021 
 

(AS ASSENTED TO BY THE GOVERNOR ON DATED 5TH
 FEBRUARY, 2022) 

 
AN 

 
ACT 

 
           further  to  amend the Himachal Pradesh University  Act, 1970 (Act No. 17 of 1970). 
 
           BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-second Year 
of the Republic of India as follow:— 
 
 1. Short title and commencement.—(1) This Act may be called the Himachal Pradesh 
University (Amendment) Act, 2021. 
 
 (2) It shall come into force on such date as the State Government may by notification 
published in the Rajpatra (e-Gazette), Himachal Pradesh, appoint.  
 
 2. Amendment of section 7.—In the Himachal Pradesh University Act, 1970, in section 
7, for sub-section (1), the following shall be substituted, namely:— 
 
 "(1) Save as otherwise provided by or under this Act, the powers conferred on the 

University shall be exercisable in the areas as notified by the State Government.”. 
 

_________ 
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